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FACTUAL AND ACTION TAKEN REPORT

Ref: Factual &Action Taken Report of Joint Committee in compliance to the
Hon’ble NGT order dated 05/09/2024 in the matter of OA 180/2024 (CZ)
Danish Khan V/s State of M.P.& Ors.: -

Hon’ble NGT issued following instructions on dated 05/09/2024in the
matter of OA 180/2024 (CZ) Danish Khan V/s State of M.P. & Ors.: -

“1. Issue raised in this application is tree cutting and illegal
occupation and construction of Building on Khasra no.92/3, area
0.0540 hectare, Gram Koh-e-Fiza, Patwari, Halka NO. §1,
Tehsil Huzur, District Bhopal, which falls in green belt area of
upper lake and also falls within 50 meters buffer around full tank
limit of Bhoj Wetland.

2. It is further contended that the private respondent has obtained
the building permission certificate for constructing building over
the said land from respondent under the pretext of
breaking/altering the prior constructed building on the said land
since 1973. However, no such prior constructed building was
found on the said land when the satellite imagery of said land of
yvear 2010 has been obtained by the applicant and also no such
prior construction building is found on such land by Bhopal
Municipal Corporation in year 2016 when the corporation was
doing the work of beautification of VIP Road. It is further
submitted that construction raised by the respondents are in
violation of Master Plan, Bhopal Development Plan 2005,
Bhopal Municipal Corporation Building Plan 2005.

3. Respondent no. 7 is not a proper and necessary party, thus the
name of the respondent no. 7 is deleted.

4. A substantial issue of environmental has been raised. Issue notice
to the respondents. Returnable within four weeks.
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5. Applicant is directed to take necessary steps for service to the
respondents by both ways and also on available email.

6. Respondents are directed to submit their reply/counter affidavit
through E-filing portal, preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF,

before the next date of listing.

7. We deem it just and proper to call a report on the matter in issue,
in present application, from a Joint Committee consisting of:

(i) One Representative from the Collector, Bhopal (M.P.)

(ii) One Representative from the Town and Country Planning
Department, Through Commissioner, Director,
Paryavaran Parisar, Bhopal

(iii) One Representative from the State Wetland Authority
through Member Secretary, EPCO.

(iv) One Representative from the Member Secretary State
Pollution Control Board, (M.P.)

8. The Committee is directed to submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency
for coordination and logistic support.

In compliance to the order of Hon’ble NGT dated 05/09/2024, a joint
committee consisting of the following officials of the concerned department
has been constituted: -

S. Name of Department Name of Committee Member
No

1. | One Representative from the Collector, | Shri Aditya Jain, SDM
Bhopal (M.P.) (Bairagarh), Bhopal.
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2. | One Representative from the Town and | Shri Hariom Maheshwari,
Country Planning Department, Through | Assistant Director, Town and
Commissioner, Director, Paryavaran Country Planning Department,
Parisar, Bhopal Bhopal.

3. | One Representative from the State Dr. Dinesh Damde, Assistant
Wetland Authority through Member Scientific Officer, MP State
Secretary, EPCO. Wetland Authority, EPCO

Bhopal.

4. | One Representative from the Member Shri Brajesh Sharma, Regional
Secretary State Pollution Control Officer, RO, MPPCB, Bhopal
Board, (M.P.)

1. The committee reviewed the petition and the points related mentioned in the
petition are discussed to proceed for the inspection and data collection. The
points raised by the applicant in his application are as under: -

I1.1.

1.2.

1.3.

According to the petition, respondent no. 8 is involved in tree cutting and
illegal occupation and construction of building on Khasra no. 92/3, Area
0.0540 hectare, Village-Kohefiza, Tehsil-Huzur,District-Bhopal which
falls in green belt area of upper lake and also falls within 50-meter buffer
around full tank limit of Bhoj wetland.

It is alleged that respondent no. 8 has started illegal construction of
building over the said land by obtaining building certificate from TNCP
under the pretext of breaking / altering the prior constructed building on
the said land since 1973. However, no such prior constructed building
was found on the said land when the satellite imagery of said land of year
2010 has been obtained by the applicant and also no such prior
construction building is found on such land by Bhopal Municipal
Corporation in year 2016 when the corporation was doing the work of
beautification of VIP Road.

According to the petition, construction raised by the respondent no. 8is in
violation of Master Plan, Bhopal Development Plan 2005, as per Bhopal
Development Plan 2005, the said land is reserved for tree plantation
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purpose in year 2005 as the said land is very near to the upper lake, falls
in the green belt area.

1.4. It is alleged that respondent no.8has caused damage to 60- year old
Karbala Filter Water pipeline passing through the said land. And
according to the Bhopal Municipal Corporation rules, no construction of
building or house shall take place near or below high tension wires and
municipal water pipeline.

The joint committee members discussed the above points of the petition and
identified that the main issue are as follows: -
a. The construction of permanent nature structure within the 50
meters distance from the Full Tank Level (FTL) of Upper Lake
(Ramsar Site)
b. Cutting of trees within the site as mentioned in the petition i.e.
on Khasra no.92/3, Gram Koh-e-Fiza, Patwari, Halka NO. 81,
Tehsil Huzur, District Bhopal.

2. FIELD OBSERVATION:

Joint committee conducted a site visit of khasra no. 92/3 situated in
Village-Kohefiza, Tehsil-Huzur, District-Bhopal on dated 09/10/2024. During
site visit, apart from the Joint Committee members following officials, Ms.
Prakamya Tiwari, AE, RO, MPPCB, Bhopal, Shri Firoz Ali, Revenue
Inspector, Ms. Meenu Goswami, Patwari, Halka 81, Village- Kohefiza, Tehsil
— Huzur, District Bhopal were present during inspection. The Advocate of
petitioner Shri Arpit Saxsena (Mob No.- 7777888844) was informed of the
visit via phone call. The petitioner Danish Khan and the representative of the
mentioned site Shri Touheed Qureshi were also present during the inspection.
The Photographs and Google Maps are enclosed as Annexure- I. The
Geographical locations, photographs and visual observations were recorded
during inspection and the observations are as under: -

2.1. The petitioner Shri Danish Khan showed the site and the site is located
at Village-Kohefiza, Tehsil-Huzur, District-Bhopal, Madhya Pradesh.

2.2. The geographical location of the site is latitude 23° 15' 35.09" N and
longitude 77° 22' 56.75" E.
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2.3.

24.

2.5.

2.6.

2.7.

2.8.
2.9.
2.10.

3. INFO

A road connecting the VIP road and Sultania Road is passing from the
west side of the site. The Upper lake is located on North side of the site.
The site is covered with a RCC boundary wall of approximately 5 feet
height all around with a metal sheet entry gate opening towards the road.
An under construction building structure with column and slab of two
storied was found constructed at the site. The no construction activities
were observed during inspection.

No construction machinery and construction material was found stored
within the site.

The site is surrounded with plantation from three sides. A high tension
line is passing across the site parallel to North- South direction and near
the East side of the site.

The slope of the land is towards upper lake from said building.

No evidence of cutting of trees are observed during inspection.

Using the Google Earth Pro computer application, the minimum distance
from the north face of the site mentioned in the petition to the nearest
boundary of Upper lake is coming out to be approximately 65 Meters.

RMATION PROVIDED BY TOWN & COUNTRY PLANNING

DISTRICT OFFICE BHOPAL:

3.1.In

references to the petition, information was sought from the T&CP

District office Bhopal vide letter no. 2397 dated 14/10/2024. The copy of
letter 1s enclosed as Annexure— II. T&CP vide letter no. 1766 dated

15

/10/2024 has provided the information. The copy of letter is enclosed as

Annexure-III. The main points of the letter are mentioned as under: -

3.1.1.

The land in question is located on Khasra number 92/3, Village Koh-
E-Fiza having total area of 0.054 hectares.

3.1.2. The land use of land in question as per currently effective Bhopal

3.1.3.

Development Plan 2005 is Road and Afforestation.
As per the office records, no development permission has been
granted by T&CP District office Bhopal for the land in question.

3.1.4. Registry provided by the applicant, registered on 30/07/1999

Hon'ble NGT,

mentions that a covered area of 400 square feet and open area of 1580

5
OA 180/2024 (CZ) Danish Khan Vs State of M.P.& Ofrs.



square feet has been constructed on the land in question since the year
1973.

3.1.5. The first Development Plan of Bhopal city (BDP 1991) was made
effective on 14/11/1975.

3.1.6. Chapter 4, Clause 4.7 of the Bhopal Development Plan 2005, which
has been effective since 09/06/1995, states: “Approval granted to
layout plans, by the competent authority under either MP Nagar Tatha
Gram Nivesh Adhiniyam, 1973 or recommended for diversion u/s 172
of MPLRC by Deputy Director, Town & Country Planning, Bhopal
Division and if its validity still holds good on the day of publication
of this Development Plan, shall be deemed to have been approved in
conformity with the development plan proposal.”

3.1.7. Shri Sanjay Jain, Father Late Shri Jinesh Kumar Jain, resident of E-
3/94, Arera Colony, Bhopal, was informed in reference to his
application  dated 17/05/2019  through office letter no.
2887/BPLLP/5582 dated 9/12/2019 that “Since the nature of the case
involves demolition/alteration of an already constructed building, you
can apply for building permission directly to Municipal Corporation
Bhopal as per rules”.

3.1.8. Under the provisions of the M.P. Nagar Palik Adhiniyam, 1956 and
M.P. Bhumi Vikas Niyam, 2012 granting of building permission is
under the jurisdiction of Municipal Corporation Bhopal.

4. WETLANDS (CONSERVATION & MANAGEMENT) RULES, 2017:

4.1.Bhoj Wetland (Upper and Lower lakes) is the wetland designated as
Ramsar Site of MP since 2002. Bhoj Wetland being a Ramsar Site,
Wetland Rules 2017 is applicable as per Wetlands Rule 3 (a).

4.2.According to section 4 (2) (vi( of the Wetland Rules 2017, any
construction of permanent nature is prohibited within a distance of 50
meters from the FTL. The copy of wetlands rules 2017 is enclosed as
Annexure-IV.
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5. COMMENTS OF THE JOINT COMMITTEE:

5.1.Committee observed that the site is located away from the 50 meters of the
restricted buffer area of Upper lake as Ramsar Site in which any structure
of permanent nature is restricted.

5.2.The evidence of cutting of trees is not observed within the site.

5.3.The building permission is issued by Bhopal Municipal Corporation vide
letter dated 08/07/2022.

5.4.Town, Country & Planning Department has not issued building
permission. The land use of land in question as per Bhopal Development
Plan 2005 is Road and Afforestation.

Aditya Jain, Brajesh Sharma,
SDM (Bairagarh), Regional Officer,
Bhopal. MPPCB, Bhopal

QQ”%\W\LX
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Dr. Dinesh Damde, Hariom Maheshwari,
Assistant Scientific Officer, Assistant Director,
MP State Wetland Authority, Town and Country Planning
EPCO Bhopal Directorate,
Bhopal.
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Annexure |

Inspection Photographs in OA 180/2024
dated 09/10/2024
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Google Earth Map in OA 180/2024
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T, AT, AaqH Hadl THET ATHART FT gEATELHAT &, TAT AAT ATHE & F HaL TdT
AEg AT 3 GTer 3 gigwarget svm % forw yfaes 2
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Y Fell T T anre 4 fEeay, 2010 6 7.97.H7.5. 951(H) T Aagi® (S sfT yeee)
e, 2010, weforg & &;

ST TR T |EEA ST RIFT START T5T 37T TS 2o aeT il qIaTd TeTel oY oTseTey
AT ATH T&TT FT ThaT g TAT el T T AT &1 % forw B srarrs=r qoan [orr o 6 gt
H AR o SEtataerdr T arisrorTedt Savst Y QT et F geF o § o1 & o g g

31T, TS AL ST T9 ST GF TATHAL 7 THT TR & A0 [AhTaTeis FAwa; a1 drree
FATT § A arfefeafadiv yormeht faret siw Ja fEfegar 94t geat w ff=w #7739 a1  #i7
g9 § o AT saegawar g fF smagfw arifRutasdt yoelt F &1 qew arifRafadt gew qfw siv 5@,
AT AT  ATETE 57 & [&AuT % €9 § a3 &

Y gl T o 39T H SAGSHAT & TATAT HLET AT TILT % o0 G| (FEAT ST Taer)
=, 2010 7 AT FLAT AFLTF THAT E;

T, G, FalT GLHTL T A0 (F2er) dfafaaw, 1986 £ ITemT (1) 3i¥ ITLRT (2) F T (v)
ST gTT 3 T ITITT (3) o AT 15T gT 25 T T& AThAT T TANT FLd gU STAATLTI il SITAHIT %
T, I " AT g ol SA1aT &, 915759, 385 (31) a1 31 AT+, 2016 FIT sa g+ (FT&0 3T
weer) 7w, 2016 T ST SRR T o) oY 7 g=mT & T off 7 S 9y gy 3F Iy At
T, I ARG H, SN 38 TSI § TATIRIAT TH ATILAAT o0l TAFT ST 1 3988 FT &F ST 2,
qT1e & &t srater &t qTreq & Te=Tq o= R S,

3T, FealT Tl TET AN (207 7 yaege) 79, 2016 F d94 § 77 T, §9 757
&1 TTSAT ST THE ST, SATRAT ST (Ao THTS {I5A1 § TATT TAT A&7 I7d g 3,

ST, TH &l i AT 92, S S0 Ifedtad STed Faw9i & §94 § Ird gu &, T T T
ST TS & TTEAT o T F Feal T AL g1y 95 w9 & = & w1,

qd: A, FralT TLRTE, TATLOT (HL0r) A==, 1986 HT ey 3 Fit IT-4Ter (1) 3T IT-E1T (2)
F T (V) 3T IT-eTRT (3) F AT afsa T 25 S €1y 23 G Y& ei<hdl T AT FLd gU JAT SR (o
(HZETT ST gare) R, 2010 1 39 v AT sfderia #2d gu, 5ee T afdweo & qF Far 7w o
IT FHIA T ATT FHAT AT AT, AR F G0 3 wared & forw efotea Fae sardt 8, sraiq—
1. it A1 S wiw.—
(1) =71 =t =1 |ferg /e sty (F@vevr s wee) e, 2017 2
(2) T TSI | THTIE AT AT I T 2|
2. gfameTg.—
(1) == Rt &, st q {6 "ad F svgem srafea 9 81—
(F) “srfarfeazg” & agiaeor (e sfatay, 1986 f9va g;
(@) “TTterETer | FATRITT TST S TTEFTO0 1 &9 757 & AR H Tr e, Afad €,
@m ataf & Faw 6 § Mt oo seafa afat sifenm 2;
(=) "ot ot & oy sorelt wet, siharsh quT Savet w1 vHT dhaa oAfwva g
ST arggfat £ fafrsear o wwar 8
(F) "THRFT TaHT AT F FE VET TEAES AT9uT g oeE A w1 g swan F oo
FIAAIAT 3T FTLATSAT FT FUF TRAT AT § TAT T TTSHAT § TIA TeH F IgeT; ILeTT Fl
ST e % forw sraferd seem warsat, F gew, S fAafae wrer fatoreara wr yarfag w4 €,

T TATHAT T TR 8, TR Ta&T § THadai &1 9dT a7 6 o1 i Jeee 6T yartaar
F HTIA o o0 STUTerd ATiedy ST FTaTeaad Tae= RATeaa+ & o garer aieqfd

(=) “TEET AFHFET 7 1971 H 09 F qHE? # grareartid snaty @9t srfvrewy sif i

(F) "R T FE G AT Fog U, Teg A1 I9; wrHtaw av FEm, et v s, so s
ZELT & AT T2, AT, |IE AT A0, Toreeh iavta aqet o1 &7 ReEeht Tgars s i Rafa sz
Hiew & srfara & 7 g1 af g g, Tiq S9H A< I "7F7, 979 % 9@, G gqeEry fafore =
T gqra AR o FeFm/sene, 9o, 99F Icareq 97 BT st & forw fafose
wq & At gw==md atrafea 981 €
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() "SR TRET" F & AT AT F AT TS 3T ST THITET oA a7 o+ 399
TS ATA/ATTEHTT AEATIT 27 Tl 8, AT &;

(F) "SMEAT FT IRETFT STAET" | Tqd (6w & §a9 § Q0T gIFR0r % AqTeqq & 9o
TRt i 7 TE-vET af i €,

(=) "gATRET S F AR AT A AT F oearg-ad &1 ag 9w o 9w faswrarens
FAFATT 3 FHTLOT ATRSTOTAT E0, TAT ATRTOTAT Fareqt § Tfage afade 7=4ar 2|

(2) 37 =T o=l AT TSN &, S T HAAl § GgAT § ST TRerud qui g, Ghg afatEw §
AT 7, Fet @ g ST 39 39 sAfafaaw 9 2

3. Tt w1 ang g —a e fReaferea smaqiat an smasgf afim=l & ang 26, sraiq-
(F) AT ATHEHET F AT ST Aged it AR F w T § afiFd e
(T) FeT TLHIT, TT ALHIL AL T T &3 TATHA ZIET TAT AT = e =i

T T T S O AT SOt A A9 e, 1927, FeAsiia (S7eon) afertee,
1972, 3= (F¥eqon) sttarf=raw, 1980, u—qaﬁaﬁa‘rﬁwamaﬁwﬁﬁmﬂﬁ?raﬁw 2011 % sfa@iq
wﬁmﬁéﬁﬁwﬁmﬁaﬁgﬁﬁﬁwﬁ@ﬁl

4, syt § fFamwerat o)X PRdan—(1) iR w1 SR e yay, smae eI grer @
sagTa ghrged TR F frgia & sqar B som)

()  smete F faw, FAeferfeg Grarsardt £ gt BT stro, safq-
() et oft forem 3 srfasrmor afga e ST 3q afed;
(i)  Toreft =T oy e AT s BT = @ Eear s,

(i) =TT 3w fores sraforse swaer Raw, 2016 % Siasta o aror f{wtor siie fAeam spaforse
F1 At 71 gures a1 9Ewer a1 e, TREwery W & AR, e &7
AT o, 1989 AT TRHFHT F&d Sal Aqard &7 7 [Hd S{ar a1 FIFAwrer a7
ITART, AT, [Fata sfiw e "aeft aw, 1989 a1 ufmwhen aquforse (Yag+, g
AT AT §=9ad9) F7q 2008 F Fd9Td o+ ATl TE AT a1, S-q9f9ree (Fae)
A7, 2016 F Sfasta s arar S-sraferse;

(iv) ST ATTITE FT T2,

I, 9rgZl, wFEEl, TEr M7 a7 g aRadr ¥ gonfaa safore @i af@emEt #wiv

(v) Pt ot ysfa w1 Gret fRwtor fame ara =met &, = diee % ofiae 9 Rt % gy
#¥ a7 TUwer 27 aut #§ ATerq a1 F orad S &% F AT i ST {7

(vi) 1y formR

T FRT AR ATAHT 60 (HRreer 92 et weiaeny & G & o =7 aewre a1 99
TS & TATET F T Te=qrat 92 o= w7 gomiy|

5. A TIAFCO.—(1) FoT TLFR, TAF AT § T ARH TMTFI0T FT ToA wair o
AeaterteT aaeg g, aaiq-

(i) T R F qAEI/ad fFan w1 awargs w5 ar et ¥ fuw 8 d@69tea w9 v w©
ATEAT HAT - T,

(i)  ¥T5F FT GEF AT AT THA AT BT TT — IUTeT,
(iti)  TATELOr [T FT AT AT — UeT 99

(v) =9 30T FT1 arETgE afe — 96T g9,

(v)  orgdy e T &1 ATy g - 9ed 996,

(vi)  TTHIOT fashTe for T T AT AT — e O9e;
(vii) ST HETEA (IO T ATETgE afe - geT 99,
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(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

()

1)
(ii)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)

(xi)

(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

3)

HeeTeh! [T T ATCHTE® Ao — Tad qa+ 7,

=TS & ate ey Gt &1 wreETyE g - 96q 95,

T T AT 7 WRETe® a=a — a9 9547,

Trorea T BT AT " — Uad 9w,

faer, T5T g7 Haal Fvg — T3 Hae;

T FeaSia ATed — Uad 98y,

T gi¥a, T Jafaaear as — 3+ 987,

e gi=ra, 5T T f{Eeer 1€ - uad gee;

TATI, A 3T AT TRATT HATAT o &5 1 FIATAT T SAIT T HT HYEAT — Tad T3,

MR ATEATAhT, ST TS, Heedehl, §-39F AT 3T ATHTSH-SA9F 45 § F TAF F Th
oot o TreT FLER gIT AT Htase AT STo; 7

Tatael/ad AT ar s iEEt & getea orwn § s atue) g3 af=a/AEs - gy giEE|

FeaT T FLHTL, el TSF &7 & (o0 &9 757 &5 e o Arreramwor 7 77wt Sad Aefertea
qIE g, ST

T T[T &3 T TATHF AT & Tioa — TeTe;

qatar AR AT ST " - 3uTer;

F AT T AT AT — Tad 987,

gt farehTe AT &1 ATeETeE aiea - aae gee,

gretor faeTe far T s AT qiee - 9 9w,

ST EHTE TR T ATy g - 9ed qee T,

Heesht fasT T ATEHTE e - Tad 957,

=TS & ate T Gt 1 weETys 9=E - 9ed 95195,
e oA 1 wreETyE e - ged gae;

TS AT T ATLETeF i~ - Tad 9857,

g, 3T 94l 75 - TaT 937,

AT g1, 89 77 &7 g =07 FRTT - 769 T8,
qEe g9, 99 TS &7 Ja-[Afa9ar a1s - 99 9847,
T TSt AT - U 98T,

TATE, T T TAATY TAAT FATAT F AT FHTATAT o6 AT T T I T - Tad T,

g i fRafad, So-faam, aoerht, §-397 TS oY aTETo-arti® &= F uh-us e
S1Er 59 T &7 TemEd FIRT AT Aete R S0, 37

TATALOT/AT TN AT AESH GATAT AR | 19 qia/FqaFa qi=a/ a9 - 9567 q=a|
ST ATGH TTTHI AT HH ST & AR H ATTEH, T 7 A8, AT FAUTerd g, =7 da+l,
FT qG-FAA, T Tl

ST AEH ATTEHTOT AT o 5T & R io urtersneor, Aeaferfaa ofwrat &1 93T Fam &
fAeferfra et a1 arer w3, i —

=4 At % wepre i arE | o\ A4 F fiaw s 71 9 sy e i a9l syt i g=r
FIATT T2,

= FHT % TR W AE g AT F HaL AT il S ATt Sas[Har il gl 931
Em@mwa@ﬁaﬁ%a%ﬁwﬂﬁqﬁﬁaﬁ{ﬁﬁﬁwmﬁﬁw
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()

(=)

(7)

(9)

= At & srefie faffawe gg s wferca axarast & seme uw STt et i Jegia
FEAT;

= AT % YHOE A aErE § UF a9 A qard F Hae GET AR HAr A AT Sl gt
TATT AT X IFT T | Fea T T g0 FFaa it S a1t SSrehies 99 Ted W 28
ATATE HTAT; T TH TAT I TAF &8 a9 H FAA [T ST,

srtergra st & e fRfaatea siw srema o ST arer et s S T &
forega =T et e,

At smgfoe & forg siattg wrrsrert it = § agrasd, afs FrE gr, it frerter s,
AT AT SATARIAT 6 AT Iq6 AL AT IAGFT START 6 o0 HEATGIT AT
AT, e TRt gorrelt & Friwardl (S TUSTI, S-S 9T, aTE-TTare® ) $iT g
(AT ST AT STH) T LA FhaT STTaT g A7 SEH AT9glag &l STt g, T 39 areatas
TOITeRt T Yaterd e % foro v Rrgia, S |weAr & |97 @9 Fgetd STAN wF GHTa i AT §
(ST Stra-fAate Fq¥ 3q Tl THeAT I7 STl a9eqtd it G311 FHTAT) FT fSewmqul STIRT FeT,

TIF ATIH=a A=Al % 0 Udhhd Egd TSET FT qAAAET wAT (Feaid TEHE &
T § HHA-OET Al qied), T 30 Trsmre & Hiae smesiaai, S arfeetasT
IR F AT 8,  TEFIE ITARM Rl ST TEAT A7 IHH THAT 39 92 [F=1e 3T,

I AT H, STl ATSR=a At ar swasgie afvet it S F g s e w1 i -
ATFTE B, Ivg d@TaT a7 & (o0 FEAFATIT 6 TTeAH F qTRFAART @& T #7997 T & ™0
FAAAT g TIRITLET FHEAT;

remm Tea/AT e o w7 it SR JISETsH ST FERHT 6 6T T AT o6 RmAeadd &
St HEeor % e Fra= i aga AT,

= et e s qEwa afataee, et s SRt = yada gt s 6 ag-afis
LT I (THF Fefee T IU o A T [GEFIT T2) T AT q 6 "req¥ § UHT A= smaegraar
#it fRurfa ox Safea w7 AR AT T TS S TUTHA AT Feat T TEH1E B AT 3T,

AT v A9 s o Jefad Afseaont & a7ea9 o IRAgEd ST & HEid & e 1
T THE AT & hAT e il T FHIAT,

TS AT H AT AT WA & Hiav gt sagie fafAfdee sfeamn % forg qrear sriesror & &9
H T FAT;

AT AT TSR T STESHAT % HET T Tad A8 g AaLTH (a9l S FHAT,
AT F Todi T GRAThaATal & Hae § TRl i T FHaEl & a9 SAREEhdl &
AL g ST FHLAT, 3T

T & AT TS AR AT TF TS &5 TATHA ZTT AATAIESE 77 7T 9T qAT8 <71

T[T ALHRTE AT HF ST & TATHA FT Fafera e, arfdswor % o e 3w oz afe=sg &
w7 # FAT 97 TETAAT TG HIT AT HTH R

qrfereRTor, =9 fAIwT F Y19 F ded o F 9w

(F)  Hferd TSl T EE AT BT qAGAERT HA qA7 SR TIeor gy [iase
foreft Teretteht farer I etrg &9 % forg ush qereht afata 1, o

(@) AT EIRT AT A A T POt i gEars w ST S g A % o us
FATT ITAH FLH g AT TaE AT & [HATRL qAT T FORTd AT T TS HT

g?w(&ﬁﬁﬁwaﬁﬁﬁmﬁﬁ%ﬁw%ﬁm%ﬁm@ﬁwﬁ%w@wm
|

TTFErReor Y o & 9§ FH A 912 I5F g

T[T ACHTT AT 0T ST &7 TATHT §TT ATHAESE ITIERor F A-ferepTieh Jaegi &7 Frda
Fteraw = g & sty &1 FE
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(2)
3)

TSHT g afffa 1 Ted.—(1) F=T T, TF TCelT R THT FT T57 HT, e
At aeeg gi, saiq —

(i)
(ii)

(iif)

(iv)

(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

(xix)

af=ra, Tataeer, a9 37 TAarg TRadd HATAA, T LR — TeTe;

AR Faell FTF 3@ T2 @A A=E AT 9T qi=E, TITEL0, I9 3T TAarg qaad
HATAT, ATLT LR — ITTET;

AU WEIHRH, Fegsiia, TATER, a9 i Jorar] TRadd 77, W 99T — qaq
e

AT HILT F1 3@ T AATGRE AT HIFHd qi=d, TATEL, a9 A FTAATg Taa«
HATAT — Ta T3,

LA A=, T HATAT, AT LA — Tad a7,

Ted T, SToT HHTed, Tat faw 3w 97 e G, WEd RN — I 9597,
LA A=, FTY ST AT FHedTor HArd, 91T G3FE — 964 9867

LA A=, THTSR ~ATT 3T ATARTAT HATAT AT TR — Tad TG
LA A=, AL A HATAT, T T9F Y - Tad Hae,

LA A=, T T8 G310, AT HEE - 9ad 987,

HETET, Fra I TG I S - T TG,

fAzor, ATed TTIOT AT AT FTAF TF - T2 I

Tr2oreh, Tt aeEafd TFeror T ASATHF TH - I 987,

e, siafver sIqyaice 3%, SEHaTaTs 1 IATHF TF - I 9347,

I Fea T ST AR - T TG,

AATEHTT, A SATART - T TG,

TS AT AT §F AT TATAA % d I ITAS, FHTHT AT I, TAF & 99 6
FTIFTA F o

g i iR, 97 oS, Aoeadht &=, -397 AT ST AT STIeTeT F =l |
T JcIF FT UH-UF [T 37

AR | HATT 1T FLA a1 22T/ e /aaa Faers, aaiawo, a9 &Y Saarg
Tfade HATA - qae gt

LT R AT, T AT 21, T | TATEF ST TEEAT [ TZATTOIT HT T
e agsfe Afata Aeaforiea st #1 aree w0l seiq—

()

(@)

()
(=)

AT 3 L0 qAT FrsHar0 ITART % &0 qyi=g ffadi T FRars et
FEFAL & A9 H FAT TEHT FT GATG AT,

MR F THFd Toud o giamearr U F g 1w et AmEe i
LI ER AR R AT

rfereRTor g1 =4 fAawt F fharease i Ry F#Ar;

7w 4 7 37 ffaw (2) § gafAfdse yfasfea Grarsarat & o o gt a1 @9 asx
& TITEAT | ITeq [ALNTd TEATAl o TG H healq GLHIL Hl qATg AT,

TAAT ATHAAT F A AT Tged il AGHHAT AR 6 ST A FHewrier
FAT;

srferg=ra R st 3 forw shmmame s i Rrerfeer F7,;

AT TIAT AT HHATITT ESHAT F THhd Tae il SR FT (A @A HLT,
Arag AT & HetAd qET 9T qersEr SATFTon & gHeag F gae § golTg <A1 Y
TReft o= |THST U SO | 1 G9T AT el GLRT il (Aiate HedATl
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(4)
()
7.

afafd o T-AvwTT Taedt A FTAET AT a9 F 98T F7 78l g
atafa Teas =g 9T § FH T FH TS F7¢ 955 H|
ST @RI SR 69 TST &F TATE1 Sl AR SR F1AT FT TATESH.—(1) T5T GERE AT 99

TS S T FT q¥ag fFwmT =9 =i & weared & ada & v a9 i safer & Fiav sfaga G
ST g ATHSTT Tl R % forw v wfereq aearast a7 war, oad Awatated 1 3uay gem—

(%)

@)
)

(
(

(4)

()

fderrht wriRa @ fefSree A=t grer anfdq i sefiet searaw g fafemrs sy 1
,

TEF TWTT & T AT 37 RfSres Atz & wwtaa o 9 o @i ar=artea gfa &,
T Rerfas-wawa & faae,

ad: T stfewrt qur FrereerRT #7 @,

S TAT THF TATF &7 & Ha< s wqa-faferee Gramewars i =,

ST ST 39 WA &7 A At &y S arer waa-faferse Gramsarr f 941, &
At & yade & G,

STTErhoT, Hiereq EarasT & ST U2, SMESHAT &l ATEE=rd & S & o TasF 3 a1 89
TISTET T9TTE T RRTTEer F4m|

TS ALHRTT AT TF ST & T Hatad iz TATT s =hat ¥ 9req st af #: gf, W
o= 3 & T9ATq W0 GIRT &l AT [Erer it arg | &1 |7 A1 (&F o 98T 6l
e 3 ST TSI § SR A AT F

(F)  FEET AEHN AT AREAT F A8 J, diereq geqras, s sT-Faw (1) § 797
@ﬁ@wé’rﬁ@, TN AATT FA | TG ToT TEHE AT 5 TSI TATHAT % A1 qHeaT
FGA|

(@)  wfered TEaTaSt & ST U, S SR AT sEi Fr stergfua R S F oo
et TRt Al FRreRriel

(M) FE HER HaE ST AT SRl & STed e, I Fle 2i, T2 A= F3d & 7997
Hﬁﬁmﬁﬁﬁwﬁﬂﬁmﬁ%ﬁmﬁﬂﬁ?ﬁwﬁmﬁmﬁ%ﬁmaﬁ{ﬁﬁﬁ
TSI § Sferg=rd He|

(F)  FET AR AGHAT T FATET AT % (10 Teh THIAT 9a T HT GoIT HT|

(@) G T, TST AT S T ST S YA et srferwriear # & swayfaay & fowy
#, gt gatea g=Ar suere wf

[T, /. S(-22012/78/2003-HUH(Te7]) TTE. V]
T, T, FLATHT, SSATF ‘S

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017
G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4" December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31"
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2.  Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;
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(©)
(d)

(e)

®
(2)

()

®

@

@

"Committee" means the National Wetlands Committee referred to in rule 6;

“ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

“integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

"Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

“wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

“wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

“wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

“zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

The words and expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in the Act.

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—

(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(@)

The following activities shall be prohibited within the wetlands, namely,-

(i) conversion for non-wetland uses including encroachment of any kind;

(i) setting up of any industry and expansion of existing industries;

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under

the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vii) poaching.



10

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

®

(ii)
(iii)
@iv)

)
(vi)

(vii)
(viii)

(ix)

x)
(xi)

(xii)
(xiii)
(xiv)

(xv)

(xvi)

(xvii)

(xviii)

2

@
(i)
(iii)
@iv)
)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xiii)
(xiv)

(xv)

(xvi)

(xvii)

3

“)

(a)

(b)

(©)

(d)

(e)

®

(@

(h)

®

@

(k)

O

(m)

(n)

Member Secretary, Biodiversity Board of the UT - Member ex-officio;
Chief Wildlife Warden - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

recommend additions, if any, to the list of prohibited activities for specific wetlands;

define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

issue necessary directions for conservation and sustainable management of wetlands to the respective
implementing agencies;
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(0) undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and
(P Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.
5) The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.
(6) The Authority shall, within ninety days of publication of these rules, shall constitute,—
(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and
(b) a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;
(7) The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.
(8)  The Authority shall meet at least thrice in a year.
(9) The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.
6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National

Wetlands Committee with the following members, namely:—

®
(i)

(iii)

@iv)

)
(vi)

(vii)

(viii)

(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adpviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.
3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(¢) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(f) recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

@) The tenure of non-official members of the Committee shall not exceed three years.

5 The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.—
(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(@)

3

“

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant

information and documents pertaining to wetlands in their jurisdiction.
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